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BEFORE THE HON’BENATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE.

Original Application No. 73 of 2024 (WZz)

JASMEET SINGH RANJEET SINGH OBEROI
.. APPLICANT

.. VERSUS....

THE CHIEF EXECUTIVE OFF ICER, MIDC & ORS.
.... RESPONDENTS

RE-JOINDER TO THE AFFIDAVIT IN REPLY ON BEHALF
‘OF RESPONDENT NO. 1 AND 2

The applicant is in receipt of reply filed on behalf of

respondent no. 1 and 2 on 29% day of August 2024, the applicant is.

hereby filing its re-joinder to the said affidavit-in-reply herein as

below :-

1] ~ That, the respondent has filed the instant reply by
suppressing the material facts before this Hon’ble Tribunal and
therefore, the respondent has categorically made a false statement
before this Tribunal and therefore, the respondent are not entitled

for any relief. It is a matter of fact that, the respondent has illegally
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stated that, the respondent has.not gr‘éﬁf&iﬁ the possession of an

open space no. 15 to Shivénﬁf-aﬁ(}arden and furthermore the
respondent in its reply at Para No. 17 has falsely stated that, there is
a quarry and pond on the said plot. The entiré statements made
before this Hon’ble Tribunal are absolutely false since the applicant
is placing on record a copy of the electricity bill of the month
September, 2024 which demonstrates the name of the said
Shivanya Garden Akola alongwith the open space number as 15.
The copy of the said electricity bill having consumer no.

310074844498 is hereby marked and annexed as “Annexure-A-8”

for the kind perusal of this Hon’ble Tribunal.

2] It is furthermore submitted that, the circular dated
30/06/2016 of the present respondent no. 3 i.e. Maharashtra
Pollution Control Board determines about the plantation of tree and
green belt develépment in the area of open space reserved by
industry. That, the present respondent no. 1 and 2 are duty bound to
follow the said circular in its true letter and spirit. The copy of the

said circular dated 30/06/2016 by the Maharashtra Pollution
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for the kind perusal of this Hon’ble Tribunal.

3] That, in Para No. 18 of the reply filed by the
respondent no. 1 and 2, the respondent had categorically admitted
that, the resioondent had converted the open space no. 21 and
around 10000.00 Sq. Mitrs of the said plot which was meant for
forestation has been converted into industrial use in the year 2021.
That, the said act on behalf of the respondent no. 1 and 2 is purely
contrary to the circular of the respondent no. 1 and 2 themselves
dated 19/08/2019 which is at Annexure-A-6 of the application
which states that, the requests of conversion of open space in which
trees have been planted shall not be entertained for conversion into
industrial plot. That, therefore, the act of the respondent is contrary
and demeaning for forestation and therefore, on the said ground
itself, the instant application filed by the applicant needs to be
allowed and the illegal allotment of open spaces be revoked in the

interest of justice.

4] That, zthe applicant has specifically stated in his

application that, the applicant is carrying his business at Plot No.
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TE-23 Transport Nagar, MID(;ZEIV Akola and the said non-
foresation is leading towards severe degradation of oxygen
generator. The applicant is not having any other remedy except
other than to approach before this Hon’ble Tribunal to ensure the
forestation at the open spaces which are meant as per several
circulars of MIDC. Therefore, the applicant has approached before
this Hon’ble Tribunal and considering the prayer of the applicant in
its application, the applicant has demonstrated the damage of
environment, which needs to be protected at the hands of this
Hon’ble Tribunal ‘and therefore, the applicant has rightly
approached before this Hon’ble Tribunal by filing the instant
application therefore, the applicant is entitled for the relief as
prayed to enrich the environmental value of the MIDC and hence
this Hon’ble Court has every jurisdiction to try and entertain the
instant application. Therefore the said re-joinder in response to the
affidavit-in-reply by the respondent no. 1 and 2 is most humbly

placed on record. Hence this re-joinder.

Akola _ - | @h&

Date : 01/10/2024 |
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SOLEMF IRMATION

I, Jasmeet Singh Ranjeet Singh Oberoi, Aged about 38 years,
Occ. Business, R/o. Plot No. TE-23, Transport Nagar, MIDC-4,
Akola, the applicant herein do hereby state on solemn affirmation
that, the contents of the above re-joinder are true and correct to the
best of my knowledge and belief.

Hence signed, sworn and verified at Akola on 01% day of
October, 2024.
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For making Energy Bill Payment through RTGS/NEFT mode, use following details
Beneficiary Name: MSEDCL
Beneficiary Account Number:MSEDCL01310074844498
IFS Code: SBIN0008965
Name of Bank: STATE BANK OF INDIA
Name of Branch: IFB BKC
Amount:As per Bill
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MAHARASHTRA POLLUTION CONTROL BOARD Al
Phone : 4010437 / 4014701 [ 4020781 e KALPATARU POINT, 3rd Floor,
Fax :4024068/ 4023516 J——— Sion-Matunga Scheme Road No.8,
Website : http://mpch.mah.nic.in. e Opp. Sion Circle, Sion (East)
E-Mail : ast@mpcb.gov.in “-a# Mumbai-400 022.
No. MPCB/AS(T)/TB/B- 24 6 © Date : 30 /06/2016.
CIRCULAR

Sub.:- Circular regarding tree plantation on remaining open land of 33% of open
space reserved by industry for tree plantation & green beit development.
Ref.:- 1) State Govt.'s decision did. 31/05/2016 regarding planting two crore trees on occasion
of World Environment Day.
2) Board's Circular regarding tree plantation did. 02/05/2016.

Hon'ble Environment Minister, GoM in a meeting held on 31/05/2016 has decided 1o plant
wo crore trees in the state on occasion of the World Environment Day. To implement State
Govt’s this decision, Board has issued a Circular in this regard and directed all the Regional
Officers to form a district level commitiee, 10 identify open spacss, lo engage private
organizations/ NGOs/ Industries so as o achieve district level target of plantation of 1.5 lakh
trees. ’

Board grants Consent to Operale to industries with the condition to bring minimum 33%
of the available open land under green coverage/ plantation. Also, they are instructed to submit a
yearly statement by 30" September every year on available open plot area, number of trees
surviving as on 31% March of the year and number of trees planted by September end.

In line with the State Govt’s above decision of two crore tree plantation, it has been
decided by the Board to direct all the industries in the State to plant trees on remaining space of
the 33% of open land, if any space is left without tree plantation.

Therefore, all the Regional Officers and Sub-Regional Officers are directed to
immediately obtain area of remaining space of the 33% of open land, if any space is left without
tree plantation, of all the industries of their jurisdiction and instruct them ta plant fruit bearing
trees, Banyan trees, Peepal trees, Neem trees etc. on the remaining space. Also, they are
requested to encourage the industry, if any industry is willing to plant additional trees beyond
33% of open land of the industry.

G/’ i A C} 6
(P.K. Mirashe)
Member Secretary
Copy to: :
1) P.A. to Hon'ble Principal Secretary & Chairman, M.P.C. Board, Mumbali.
2) AllHODs
3) AlR.O.s/allSR.Os
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